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ORDER

PER CHANDRA POOJARI, ACCOUNTANT MEMBER:

This appeal by assessee is directed against order of CIT(A)
dated 28.2.2021 for the assessment year 2017-18. The assess is in
appeal before us with regard to dismissing of appeal by NFAC New
Delhi on the reason that there was a delay of 22 days in filing before

it and there was no reasonable cause for the same.

2. We have heard the rival submissions and perused the
materials available on record. There was a delay of 22 days in filing
appeal before the NFAC/CIT(A). In this case, the assessment order

along with demand notice has been sent to the assessee on
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27.12.2019. Due date for filing the appeal was 26.1.2020. The

appeal has been filed on 17.2.2020. Thus, there was a delay of 32
days in filing appeal before NFAC. The assessee has explained delay
before NFAC that the assessee has been seeking legal opinion from
the advocate which took time in getting the legal opinion due to pre-
occupation of the advocates. Hence, there was delay caused in filing
appeal before CIT(A). In our opinion, there was a good and sufficient
reason in not filing appeal before NFAC/CIT(A) on time. Thus, caused
short delay of 22 days. Accordingly, in our opinion, in the interest of
justice, it has to be condoned. Accordingly, delay is admitted and
issue in dispute is remitted back to the file of CIT(A) on merit. At this
stage, we refrain from commenting on anything on merit of the issue

raised before us with regard to addition made by AO.

3. In the result, the appeal of the assessee is partly allowed for

statistical purposes.

Order pronounced in the open court on 15t Sept, 2022

Sd/- Sd/-
(Beena Pillai) (Chandra Poojari)
Judicial Member Accountant Member
Bangalore,

Dated 15tk Sept, 2022.
VG/SPS
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